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HIGH COURT FOR THE STATE OF TELAN.GANA AT HYDERABAD
(SPecial Original Jurisdiction)

FRIDAY, THE EIGHTEENTH DAY OF OCTOBER

TWO THOUSAND AND TWENTY FOUR

THE HON'BLE THE CHIEF JUSTICE ALOK ARADHE
AND

THE HON'BLE SRI JUSTICE J SREENIVAS RAO

PRESENT

WRIT PETITION NO:1694 oF 2021

Between:

Tanneeru sritaxmi p^av^ani, D/o Tanneeru Pandurangaiah, 
A%:i3i"".'J:r'"t"Iu"otia9""6i,]lH;i R7;:'7:t )ja, e,ng"'gadda Miryalaguda Nalg

...PETITIONER

AND
.1. state of Telangana, Rep. by its Principal secretary"Department of Health and

'' il;;;";i ;ilF;.iry w;[rad' Secretariat' Hvderabad'

2.KNRUniversityHealthSciencesWarangal,Rep.byitsRegistrar
...RESPONDENTS

Petition under Article 226 of the Constitution of lndia praying that in the

circumstances stated in the affidavit filed therewith ' the High Court may be

pleased to issue any appropriate writ' order or direction' one more particularly in

the natuie of writ of Mandamus, decraring the action of the Respondents'

particularly Respondent No 2' in not considering the petitioner for counseling and

admission into BDS (Dental) Course under Management (B and C) Quota for the

academic yeat 2O2O-21 as illegal' arbltrary' unconstitutional and consequently

direct the Respondents to consider and include the petitioners name for the next

round of counseling or stray vacancles for admrssion into the BDS (Dental) Course

under Management (B and C)quota for the academrcyear 2020-21'
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lA NO: 1 OF 2021

Petition under section 151 cpc praying that in the circumstances stated in

the affidavit filed in support of the petition, the High court may be pleased to issue

interim directions directing the 2nd Respondent to consider the petitioner and

allow to pariicipate in the counsering under Management euota (B and c) for

admission into the BDS (Dental) course for the academic year zo2o-21 in next

round of counseling or stray vacancies pending disposar of the above writ petition.

Counsel for the Petitioner: SRI SRINIVASA RAO PACHWA

Counsel for the Respondent No.i: SRt p. SHRAVAN KUMAR GOUD,
GP FOR MEDICAL HEALTH AND FAMILY WELFARE

Counsel for the Respondent No.2: SRI A. PRABHAKAR RAO,
S.C. FOR KNRUHS

The Court made the following: ORDER



THE HON'BLE THE CHIEF JUSTICE ALOK ARADTIE
AND

TIIE IION'BLE SRI JUSTICE J. SREENIVAS RAO

WRIT PETITION No.1694 of202l

oRDER: (per the Hon'bte the ChiefJustice Alok Aradhe)

Mr. Srinivasa Rao Pachwa, leamed counsel appears for

the petitioner.

Mr. P. Shravan Kumar Goud, learned Government

Pleader for Medical, Health and Family Wellare appears for

respondent No.l.

Mr. A. Prabhakar Rao, leamed Standing Counsel for

Kaloji Narayana Rao University of Health Sciences t
I

(hereinafter referred to as 'the University') appears for

respondent No.2.

2. Leamed counsel for the petitioner submits that on

account of efflux of time, the issue involved in the Writ

Petition has been rendered academic
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CJ & JSR .I
W.P.No.1694 of 2021

3. In view of aforesaid submission, the Writ petition is

dismissed as infructuous.

Miscellaneous applications, if any pending, shall stand

closetl. There shall be no order as to costs.

SD/. V. KAVITHA
ASSISTANTi'REGISTRAR

//TRUE COPY// .\
To, sEcTtoN oFF|CER

1. One CC to SRI SR|N|VASA RAO PACHWA, Advocate tOpUCl
2. Two ccs to sRr P. SHRAVAN KUMAR GouD, Gp for Medicar Hearth and

Family werfare, High court for the state of rerangana at nyaeiaoao loiJTl
3 One CC to SRt A. PRABHAKAR RAO, S.C. for KNRUHS [OPUC]
4 Two CD Copies
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HIGH COURT

DATED:18 t1Ot2O24
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17 t:C 2021

. r_,a

ORDER

WP.No.1694 ot 2021

DISMISSING THE WRIT PETITION
AS INFRUCTUOUS
WITHOUT COSTS


